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0.,A.N0.1117/92

JUDGEMENT

Heard the counsel for both the parties.

: |
2.  This 0.A. was filed praying for a direction (1) to
: 1
L0 revise the seniority of the respondents
|
No.4 to 27 correctly Viswa-vis-ef the applicantgion the
basis of‘h%ﬁkappointment.

R«1 to R=3

(2) to direct the respond%nts
L-,

/|
No.l to 3 to promote the applicants on pro forma basis
' |
8s Fireman-C Gr.I in the scale of f5,260-350 w.e.f. 1-l~84
|
over and above R~-4 to R-27, and (3) %o direct the resgon-
W L
|

dents 1 to 3 to refix the pay of the applicants on paﬂ

L

|

with the juniors i.e. R=4 to R-22 in the grade Of fs.260-350
i

with all consequential benefits.,

3. It is now submitted by the learned counsel for |
i}
the applicants that this 0.A. is not pressed in regard #o

L
claim of the seniority and they are not challenging the,

: |
seniority list of II ®ireman which was published on 30-11-88
{

i : |
and hence the 0.A. in regard tohgxtent of that claim ha%

s

to be dismissed. _ w
|

;

4. The only other point that has to be considered «

o2 . il
is,to whether the applicants have to be given the bene;itt

l

of notional pay in the pay scale of Fireman-C Gr.l (%.26% 350)

|
o L
LI 3 {

l




To
1. The Divisional Railway Manager(M5)
S«Ce.Rly (Hyd) Secunderabad.

2. The Sr.Divisional Personnel Officer{Ms) -
S.CsRly, (Hyd.) Secunderabad.

3, Thé 'SriDivisional Mechanical Engineer(kﬁ#
S.CeRly(Hyd.) Secundérabad.

4. One copy to Mr.S. Lak.j'shma Reddy, Advocate, CAT.Hyd.
Se Oné copy to Mr. N V.Rama}na, SC for Rlys, CAT.Hyd.
6. One copy to Library.l CAT.Hyd. - i
7. One spare COpy. :

PV - - - ¢ - .




(R. Rangarajan) (V. Neeladri Rao)

S

with effect from the date on which the respnctlve|1unlors ﬂ
i

got the‘benefit of that scale. It.is ev;dent from!bhe

[ .

pleadings for. the apbllcants in Ca 1018/92 that thé
A
1

»
= * - -

émployees who got the - beneflt of higher placementhuln pursu-
. | ‘

.= - a

ance of the judgements in the various writapetithﬁS on
i
the file of A.P.High Court, and the OAfin tnis Tribiunal/,
de £ '
Qﬁ—%he—bas&s—of the direction that the seniority ll%t has

to be prevared by taking into consideration the date of
attainment of temporary status but not the date of'regula;

o . . L
risation ,were given notional pay from the date on which
|

the respective junior got the benefit of pay in thf pay

|

agale of Rs.260-350 -~Fireman-C Gr.I/and the same was”not

challenged in the said 0.A. ﬂ
| |

5. Hence, 1t is just and proper to direct the rgspondnnts

N i
to give the notiOnalvpay in %hai:scale of u.260~- 350 1n the

|

grade of Fireman-C Gr.I from the date the respective; junior
b

as per the seniority list of II Fireman which was published :
on 30-11~88 got the benefit of not 1onal pay in thatlkcale/
and the monetary benefit has to be given from 1-12- 0;/ A

o> > - !
;|
this 0.A. was filed on 27-114q2 this fribunal 11mit1ng the

monetary benefit from one year prior to the date offflllng

of the 0.A. w
_ : |

6, The 0.A. is ordered accordingly. XNo costs. /i

Member (A) ‘Vice Chairmanw

Open Court Dictation ﬂ%”

27-10-1895 ﬁw oy
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